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Thaikkattukara P.Q.
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1+ The Divisiénal PersennelOfficer
Southern Railway,
PerSanelBranch,Thiruvananthapuram

2. Permanant Way Inspecter,

Southern Railway, Alwaye Respendents.
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THE HON'BLE SHRI N. DHARMADAN JUDICIAL MEMBER
&

THE HON'BLE saaxl R. RANGARAJAN ALMINISTRATIVE MEMBER
JUDGMENT

MRe Ne. DHARVMADAN JUDICIAL MEMBER

Applicant who is a retired Railway empleyee filed this
application under section 19 ef the Administrative Tribupals'®
Act with thefollowing prayerss:

"1, To call fer the records namely page 112-113 LT
Register Book Noe. 3 kept in the PWI office,Alwaye
showing gerviCe from 20.12.58

2. To direct the re3pondents to. medify Annexure-~1
by determining the rate of monthly pension
reckoning service from 20.12.58 teo 30.4.91 instead
of 21.7.63 to 30.4.91 as qualifying service.

3. To directthe respondents terecalculate the other
benefits of the @pplicant on the basis of revised
pension payment advice.
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4. Issue such ether writs or orders as this Horble -
Tribunal may deem £it and proper to grant in the
circumstances of the case and to subServe justice."

2e At the time whenmﬁhe.case was takenup for finalhearing
-

learned counsel feor £g§§§§@§§t§:submitted that the case is

covered by the judgment ofthis Tribunal in O.A. 1830/91

and submitted that the appiication itself can be disposed of

aliowing the 0.A. The relevant portion inthe judgment in
O«.A. 1830/91 is extractedi.belows

"In the above circumstances, we allow these appli-
cations te the extent of declaring that 50% of
continuous casual service after the applicants had
put in six months of such casualservice ®ven with
breaks, shall be reckoned for the purpose of pension
The breaks in casual service will not be taken into:
account for grant of temporary status but intermittant
casual service shall be taken inteaccount fer
comiutation of six months period for the grant of
temporary status to preject casuallabour. The
respondents are directed to refix the retirafi benefits
of the applicants on this basis and revise the
retiral benefits accordingly and pay arrears, if any
Actisn on the abovelinesshould be completed within
a period of three months from the date of communi-
cation of this order..®

3. In the iight of the above judgment, we allow the

application and direct respondents to modify Annexure-I

to the extent of reckoning service of the appiicant from

20¢12.58 to 3044.91 after making necessary verification
with reference teo thg official records maintained by the
respondents. Applicant may alse proddce whatever recerds
available with him to establish his case that he had“ﬁorked
as project casual labour from 20.12.58 onwards. If on
verificatidn_it is ﬁound that the applicant had&Been working
as casual mazdoor w.e.f. 20.12.58, his pensionary benefits
should be re-fixed counting 50% of the continuous ser;iqe

of the applicant in the project as laid dewn in 0.A. 1830/91

and other connected cases. Action on the above lines
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should be completdd within a period of three months from the

dateof receipt of a copy of this judgment.

4.

There shal. be no order as to COStS.

(Re RANGARAJAN) | (NI.)D‘ A JAH)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
29.6093
kmn
Endex:'

1. Whether Reporters of local papers may be allowed
to see the judgment? e

2.  To be referredtothe Reporter or not? “o

3. Whether the:.r Lordships wish to =e the fair cepy of
the judgment? o

4. To be circulated to all Benches of the Tribunal? e



Index
l. Annexure-l: Letter No. TVC/P/06004202330 dated 1.5.91

2. Annexure-~I1: Certificate issued by Divisional Personnel
Officer '



